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RA-21/92 in 0A-1735/91, RA-48/92 in OA-461/91,
0A-1735/91, 0A-235/92 and 0A-323/92

As a8 result of dieselisation of rail traction in
Trivandrum and Palghat Divisiong  the gtaFP working on the
steam loco staff became surplus. This Tribunal has been
approached through a number of applications by different
categories of steam surplus staff who had besn affected by
the process of ultimate absorption of the surplus staff as

) Ogaswst
Diese;'Assistants apdAther posts. One category of appli-
cants covers thbse who had been identified as Stsam Surplus
and had bsen redeployed and absorbed in varidus other posts.
Those uhovcould not be redeployed and were left behind as
the Steam Surplus StafP were later being sent for diesel

conversion course for ultimate absorption as Diesel Assis-~

tants. At this juncture, those Steam Surplus Staff who had

'already been redeployed but were senior to those who had

been sent for diesel eobvarsion course felt aggrieved and
movéd this Tribunal in DA-633/91 and similar applications
praying that they should have been given preference over.
their jqniﬁrs for being sent be diesel caonversion céurse.
Their griévancé‘uaé that théir juniors by being sent to
the dieséi conversion course were likely steél a march
over them on their appointgent as Diesel Assistants whils
the applicants would be stagnating against posts in which
they have been absorbed which according to them, were of
inferior cafégo:y. Lack of adequate number of vacancies
ﬁf Diésel Rssistants in these Divis;pns as also limjtation

in the number of seats available in the Diesel Training

002.00




..3-

course posed diffichlties for the Railways in

meeting the competing demands of the steam surplus

l

|
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staff. While so, it appears that the Railwvays went:

in for direct recruitment for the posts of Diessl

i
1
|
t

Assistants to be Pilled up in the Palghat and

Trivandrum Oivisions. A merit list was prepared whic¢h
|-

was divided into a panel for the Trivandrum Division

and another for the Palghat Division. UWhen thase
“ were included ‘in the panel for Palghat Dn.,*
who/were 8% sent for diesel training, other direct

S
recruits uwho had ranked higher than they and were

allotted to the Trivandrum Division but not sent

for training moved this Tribunal 0A-1735/91. This

Tribunal thdught that the allocation of candidates

, omd /:tm_ckv}\s thm Sov Disd Soouim .\rng
betwsen two Divisionshagfvignaring the combined

vamkin
merit in the select list would be unfair and there-
o

fore those who are higherA}n the merit list should

. . . . . U e e
be sent for diesel training Pirst without considera-
tion of their allocation to Trivandrum or Palghat
Division. Yet a third category of applicants befors
us comprised regular Diesel Assistants of Palghat
Division who had bsen registered for their request

weve

transfer to Trivandrum Division but who agf naot
given priority for absorption‘as Diesel Assistants

in the Trivandrum Division becauss of tﬁy direct

- recruitment. They approached this Tribunal In

0A-461/91 praying that they should be givan prioritr

over the direct recruits against the vacancies in



A

the Trivandrum Division.

2, Tha R,iluay authorities have besn expressing

‘their difficulty in implementing the various final and

interim orders of the Tribunal on the three qategories of
applications. They approached this Tribunal in RA-21/92
in 0A-1735/91 and RA-48/92 in OA-461/91. Their contention
has been that the number of posts of Diesel Assistants in

Palghat Division is far less than the aspirants for the

posts of Diesel Assistants and it may be difficult for them
1

to accommodate all the applicants and those who are simi-
lariy circumstanced,in the diesel cenversion training.

It was also mentianad by Smt Sumathi Dandapani, the lsarned
counsel for the Railways that once those surplus staff who

had already>been redsployed and absorbed elsewhere are
Sov ahsejlion on Ditd Assialants
sent Por training, the efforts put in for their redeployment
R

and absbrption will go waste and it will be difficult to

umobsaylx d,
absorb the remaining steam surplus staff. To this, it

"o -

was clarified to her that sven if the senior stsam surplus -

staff uvho had been redeployed are absorbed as Diessl Assis-
tants on the basis of their seniority, their juniors who
could not be redeployed so far but were proposed to be

as Diesel Assistants, could still be absorbed
absorbed/against the posts which would be relsased by
their seniors who had been redeployed earlier but proposed
to be absorbed as Diesel Asgsistants.
3. The applicants in BA-257/390 also moved this

T ibunal in a Contempt Patition for non-implementation

of the orders of thisTribunal.
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4, In order to resolve the difficulties
expressed éy the Rgiluay authorities in implemen-
ting the various orders passed by this Tribun;l,
we heard all the applications RA-21/92 in OA-1735/

81, RA-48/92 in 0R-461/91, 0R-1735/91, 0A-235/92

and CA-323/92 today. The learned counsel for the

Railuay;_Shri Tyagarajan during ths last hearing
was Pair enough to recogniss the need to provide
reliefs claimed by the applicants before this Tri-!
bunal.and obtained by some of them through our
~orders as also the practical'difficultias'qhich
the.Railuays have bsen facing about the absorption
of the surplus steam stafffanione hand, the sxpec-
tation of the selected direct recruits. and of the
Diesel Assistants of Palghat Division for transfer
to Trivandrum Division on the ;ther hand, After &
Aefaild, orwqumeni  advomeed by
geﬂgfal disposeikon ansang Shri MC Cherian, Mrs
Dandépaéi, Mr P Sivan Pillai and Mr K Prabhakaran
and Shri Tyagarajan, the learned counéel repressn-
ting ths rival p;rtieé? there was a general consen-
sus tﬁat iﬁ order to resolvé the practical diffi-
culties in implemsnting the Qariousvorders passe&
by th#s Tribunal and to avoid_futura litigation,
a scheme of priority of gpppintments as Diesel
Assistants ig Trivandrum énd Palghat Divisionscould
: e

be drawn up in the spirit in uvhich this Tribunal

has disposed of a number of applications but without
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violating as Par as possible the orders and instructions

and policy decisions of the Railuway Board. A draft scheme

was placed before ué by Shri Tyagarajéh with copies to
other 1éarned counsel concerneds This uwas further dis-
éussad.and modified. AR geﬁeral consensus emerged that
the scheme as delineated below would under the circum-
stances bé the most reascnable, equitable and-practical.
The broad outline of the scheme as aéreed to by all the
paftieé is és below:

®gcheme of Priorities of absorption as Diesel
Assistants in Palghat and Trivandrum BDivisions

"I. Steam supplus staff of Palghat Division
and Trivandrum Division in whose favour final
ordars have been passed byvthis Hon'ble Tribunal
and othgr steam surplus staff whether redeployed
or otherwise and whose applications are pending
before this Hon'ble Tribunal and the remaining
steam surplus staff uho satisfy the conditions
ﬁrescribed by the Raiiuay Board in theif.cifﬁﬁ:
lar lstter dated 15.3;90 and who have not
approaghed the Hon'ble Tribumal will be sent
for diesel conversion traning course iﬁ a phased
manner from the Aext course onwards in the order
of.their seniority for eventual absorption as

" Diesel Assistants in the ordef=of their inter-se

seniority. The steam surplus staff uho have not

approached this Hon'ble Tribunal will have 1.0

~ express their option for being sent for such

¥ .

P
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treining within a period of four weeks

from the datle tha Adminiatration calls

for their option which will not be later

then 31.7.92. Subject to the final orders

]
'

already passed by tbisvTribunal so far,
the requirement of fulPilling the condi-

tions prescribed by the Reilway Board

'in'theinﬂcireulér letter dated 15.3;96?"/»;*?;
for purpcses-of being sent for diesel.
conversion training is applicable to f
those steam surplus staff who have not |
yet been seng for training or who have

not obtained any final order from this

I1. The Dissel Assistanté of Palghat |

i
i
!
|
f
;
| K |
Hon'ble Tribunal. , |
|
|
l
)
DlVlSlGn who have registered for transfar,
|

to Trivandrum Division upto 3.3.90 will
be appecinted in Trivandrum Division in

pursuanca of‘the orders af the Hon'ble

' Trzbunal in 0ﬂ-461/91 as and when vacen-
: manner

c1es arise 1n a phassed/after prlorlty 1

&

is esxhausted.

I11. The candidateé recommended bDY 2
the Railuay Recruitment Board, Trivandru%
in pursuanca of the Employmeﬁt Not;ce Noi

, [
1/90 published on 3.3.90 uillfbffsgnt }

for training after traiming in Eﬁ;brity

G

-
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I is exhaustsd in Palghat Divisio; and
Priority I and II are exhausted in Trivand-
rum Division strictly in the order of their
merit position in the combined list and
their absorption as Diessl Assistants will
be considered stri;tiy in their merit order
as and uhén vacancies arise after sxhausting
the priorities I and II against vacancies
in Trivandrum Division aﬁd Priority I in
Palghat Division enenﬁhough some of the
candidatss in the lower order of merit have
already completsd training and awaiting

absorption. Those directly recruited candi-

whe have
datesbglready completed training will be
6 v
discharged and their cases will be consi-
dered in their turn subject to availability

of the vacancies.

Iv. In view of the lesssr number of
vacancies as Diesel Assistants being avai-
lable due to large number of steam surplus
staff in Paléhat and Tfivandruﬁ Divisions

and without treating it as forming a prece-

' dent, the candidates racommended by the

Railway Recruitment Board, Trivandrdh, in
pursuance to Employment Notice No.1/90 will

be considered for training and absorption

4
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against vacancies of Diesel/Elesctrical

Assistants in any other Division as the

Adminiétration may deem fit as a one time

measure for filling uﬁ the vécancies as
on 1.7.92 iﬁ the striét order of the
cembinea merit list subject to ths can-
didate giving his consent for such
appointment in any.other Division after
succassfui completion of'the training.
Those‘th are thus appointed in any
othér Divisiﬁn vill have no right to
claim to go to Trivandrum/Palghat
Divisions axcépt:by following the
normal procedure for intardivisiopal

transfer.”

S. The learned counsel for all the partiss

in the aforesaid applications agreed that the

DAs and RAs pending before the Tribumal can be
disposed of in terms of the aforesaid scheme.
6. Accordingly, we direct that RA-21/92 in
0A-1735/91, RA-48/92 in 0A-461/91, 0A-1735/91,
0A-235/91 and OA-323/92 stand disposed of on

the lines of the aforesaid scheme. We direct

the Railuway Administration to implement the

schemas in the manner indicated above without

delay.
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7. We want to express our appreciation for tﬁe
valuable assistance and cooperation extsnded by Shri
Tyagarajan, Mrs Sumafhi Bandapani, 3hri mc Cherian,
Shri P Sivan Dillai,.Shri Tomy Sebastian and Shfi

K Prabhakaran, which facilitated formulation of the
Schemg and disposal of the applications before us on
that basis. We hops that this will put a quietus to.

further litigation in the matter.

8. A copy of this order be made available to

the learned counsel for all the parties, -

A
S~ S S\~
( AV HARIDASAN ) (5P MUKERJI)
JUDICIAL MEMBER VICE CHAIRMAN
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